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[Shrl Karmarkar]
In fact, lor the furtherance at family 
planning itself, it is necessary not to 
allow this Bill. We on the side of 
Government believe that if family 
planning has to be successful, it has 
to be effected by persuasion and by 
conviction and not by showing the big 
stick of the law and holding up before 
everybody’s face: ‘Look here, if you 
are going to have a fourth child, I send 
you to jail for one year, or I fine you* 
or things like that That is not the 
way to proceed, particularly because 
we do not want to create an impression 
in the country that we want to do it 
by regimentation. What we do should 
be by persuasion. Jh ifte interest o f tie  
cause itself, Government feel com
pelled to oppose the Bill at this stage; 
otherwise, normally, as you know, in 
the case o f any BiU, we do not oppose 
it at the introduction stage. There is 
also a provision for compulsory steri
lisation and so on. I am afraid to think 
of the consequences of such a step. 
For all these reasons, Government 
oppose the introduction o f the Bill.

Mr. Depaty-Speaker: How does
Shri Balkrishna Wasnik enforce the 
provision of compulsory sterilisation?

Shrl Karmaifcar: He would get the 
help o f people and go ahead.

Mr. Depaty-Speaker: He would ask 
you to spend something, open clinics 
and engage doctors who would do that. 
Otherwise, he w ill not be able to do it 
himself.

Shri Kjurmarkar: He won't do it 
himself.

Mr. Depaty-Speaker: Some expendi- 
, ture is involved. Government is re

quired to spend a large amount of 
money in opening clinics and hospitals 
and providing all those equipments for 
sterilisation at every place, because in 
clause 4, he says:

"Any person who has three or 
more living children, or who is 
Incurably lunatic or infirm and 
Incapable of procreating sound and 
healthy children, shall be sterilis
ed”.

How does he propose to do it? He 
does not say anything.

Shrl Balkrlsfeaa Wasnik: Further 
rules can be made in this regard; and, 
While making rules, we can say many 
things. I would like to explain my 
Position (Interruption*).

Mr. Depaty-Speaker: Anyhow there 
U nothing that I have to do because so 
ffcr as article 117(1) is concerned— 
where objection can be taken to the 
introduction o f the Bill the
President has given his consent—I do 
not find anything objectionable in the 
Bill itself. It does not attract the pro
visions of article 117(1). It is only on ' 
other grounds that the Health Minister 
is asking the House to oppose this 
introduction. Therefore, it is for the 
h«>n Members to decide. If the Gov
ernment opposes the introduction X 
will have to put it to the House to 
decide.

An Hob. Member: Can it be opposed 
at this stage?

Shrl V. P. Nayar (Quilon): Oppo
sition at the stage of introduction may 
nt>t be quite justifiable. Having re
gard to the precedents in this House 
al«o, it has not been our policy, for 
some time past at least, to oppose a 
Private Member's Bill whatever the 
contents be.

Secondly, the point on which the 
hQn. Minister was putting emphasis 
does not relate to the issue because, 
later on, the hon. Member himself may 
mfcke a motion for circulation. It is 
only the introduction stage. Only for 
consideration that permission is neces
sary. It has been held.............

fair. Depaty-8peaker: When some
Expenditure is involved then the 
President’s  sanction becomes neces
sary. But Introduction o f a BiU can 
be objected to only if the provisions 
01 article 117(1) are attracted; that 
is, if the Bill fills  under any o f the 
categories mentioned in article 110 (a) 
to (f). Then alone can introduction 
be objected to. This &ill does not
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fa ll under any o f Hu m  provisions. 
The hon. Minister has not argued that 
any of these provisions are attracted 
by the provisions contained in. the 
Bill.

Shri KaxnuKrkmr: 1 have left that 
matter to the Chair, because I am 
quite sure that the Chair w ill consi
der that. I consider that this is a 
Bill that may require the President's 
sanction. As you said, there will have 
to be compulsory sterilisation for 
which doctors may be required. We 
have not got sufficient number of 
trained doctors; we shall have to tram 
them.

M i. IS ban.
Member suggests compulsory sterilis
ation more staff shall be necessary 
(Interruption).

Shri Goray: But, why throw it out 
at this stage?

Mr Deputy-Speaker: That point
should be considered at the consider
ation stage because that would in
volve additional expenditure. So far 
as introduction is concerned, I would 
also ask the hon. Minister to look into 
i t  The article says:

“A  Bill or amendment making 
provision for any of the matters 
specified in sub-clauses (a) to (f) 
o f clause ( 1) of article 110 shall 
not be introduced.. . .
This is the only provision. Only 

under this provision can objection be 
taken to the introduction of the BilL

Under 110 (l)(a ), it should be the 
Imposition, abolition, remission, alter
ation or regulation of any tax. There 
is nothing of that sort here.

Then, it should not deal with the 
regulation o f the borrowing o f money 
or the giving of any guarantee by <he 
Government of India; or the custody 
o f the Consolidated S\md or the Con
tingency Fund of India, or the ap
propriation of moneys out of the 
Consolidated Fund at India, etc. it 
should not be dedaring o f any ex
penditure to be expenditure charged

on ttte Consolidated Fund of India. All 
thes* are provided in clause (a) to 
(f) fit article 110(1). But nothing of 
these is involved in this BilL

SbH Karmarkar: Therefore, I em
phasise the point of our opposition on 
the merits of the ease

Mf- Depnty-Speaker: Then, I will 
put it to the House.

Sbii Kamarkar: One small matter 
that 1 want to point out is.........

SVri V. P. Nayar: Can all these be 
raised at present? Later on the hon. 
Minister will get an opportunity It 
may be a controversial Bill; but, 
nevertheless, it is very interesting I 
w ould appeal to the hon. Minister not 
to press his objection.

Mr. Depnty-Speaker: He can only 
malte  an appeal to the hon. Minister 
that be should not oppose the intro
duction But, so far as the Chair is 
concerned, I have to put it to the 
House when the opposition is there.

Shri Karmarkar: May I be permit
ted to say one word more in addition 
to what I have said. That is not a 
point which I wanted to emphasise so 
much because it is obvious. The 
House may be interested to learn that 
we are making progress in the matter 
o f sterilisation—in persuading the peo
ple in respect o f sterilisation. It may 
be interesting to the House to know 
that there have been many queries 
from people interested in the sense 
that they would like to sterilise them
selves For instance, people are in 
doubts as to what sterilisation means. 
We have been explaining to them 
what sterilisation means.........

Mr. Depnty-Speaker: But the hon. 
Minister must address his appeal to ' 
the Mover of the Bill that he might 
withdraw it

Shri Karmarkar: That is what I am
trying to do. So, I am addressing my 
appeal to him.

N r. Depnty-Speaker: I  w ill ask 
Shri Wasnik whether X should put it 
to t e  Hooaa,
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PENAL CODE 
MEND BILL*

(AMEND-

Bkrt « » »  Kttahin G o jh  (Mahen- 
dergarh): Sir, 1 beg to move for leave 
to introduce a Bill farther to amend 
the Indian Penal Code, 1860.

FOREIGN EXCHANGE REGULA
TION (AMENDMENT) BILL*

Shri Bam KrWiaa Gapte (Mahen-
dergarh): Sir, I beg to move for leave 
to introduce a Bill further to •mmtl 
the Foreign Exchange Regulation Act, 
1947.

Mr. Depnty-Speaker: The question 
la:

"That leave be granted to  Intro
duce a Bill farther to taaend the 
Tyidian Paud Code."

The motion toat adopted.

1 M  *am  fe r ife *  Ctapte: Star, 
Mfrochfcfc th* BDL

Mr. Depoty-Speaker: The question
is:

“fe a t leave be granted to intro
duce a Bill further to amend the 
Foreign Exchange Regulation Act, 
1847”

The motUfit 4mtg adapted.

Shri Kant K d ftn  G affe: Sir, X In
troduce flw BilL
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